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IN THE CENTRAL ADNIN!STRRTIUE TRIBUNAL
PRINCIPAL BENCH, DELHI

MP 660/67 in
BEGN. NO 3 nA 100515!

Shri Gajendra Pal Sharma eee Applicant
- Yersus |

vUnion of Ind;a'& Othors s Respondants

.. 12.6.1987

Applicant through counsel Shri Kel Bhatias

No ssparate Doﬁ was required to be flled, Even Lnj
order dated 28,5,1987, whils diemissing the M.P for expedis-
ing the hearing in OA 1005/88 we had observed that #f the

applicant uants any interim raelief, it can be taksn up even

during the vacation. H%nce OA 789/87 is allouad to be
converted into a M.P. Fea paid on this 0.A may be refunded
to the applicant,.

The ordar of dlsmiasal is subject matter of 0h 1005/86

~ which has alrsady been adnitted and while that application

is panding before this Tribunal. notice has besn issued to

" recovar the Housbmp Building Advance. The applicant is out

of Jjob. Unless interim order is passed, the applicant will
suffer grave enc irreparable loss which .cannot be compensated
in terms of money 1aq19: on. Hence, thers shall be an

d inkarim stay of the recovery of the House Building Advance

Sd/-

_ (Keushal Kumar) (K. Madhava Recdy)
~ Member 1246487 ‘Chairman 1246487
A?‘h:kl,.__ LB COP& ‘3

" *""’"P" (ﬁnhvw v
coa

s'";"'“’O (CER ;
". ', O S ~"//w,-_ -;

le
»]
o

L3 -
[ P

|




